TIMES OF INDIA, Delhi, 25.8.2024

Page No. 6, Size:(19.26)cms X (24.70)cms.

3¢

e gty

NATIONAL HUMAN
RIGHTS COMMISSION

‘Custody’ Death: HC
Relief For Delhi Police

Stays NHRC Order To CP On Compensation

Abhinav.Garg@timesofindia.com

New Delhi: Delhi High Court has stayed a di-
rection by National Human Rights Commis-
sion (NHRC) asking the city's police chief to
pay compensation for the death of aman ina
police station in the capital.

HC stepped in after viewing CCTV footage
of the police station, which showed that the
man, who allegedly committed suicide, was
alone in the room at the time of his death.

Justice Sanjeev Narula recorded in the or-
der, “The CCTV footage seemingly shows that
the deceased was in the Sankraman Kaksh at
the police station. It can be seen that at certain
timestamps, the individual in the room steps
out into the corridor, after which the door clo-
ses, as indicated by the cessation of light co-
ming from the room into the corridor. This
suggests that the deceased might have been
alone in the room at that time. In such cir-
cumstances, the police prima facie could not
have had a chance to prevent the unfortunate
demise of Rashid Raza.”

The high court was hearing an appeal fi-
led by Delhi Police against the NHRC order,
which held the officers liable for the death
inside Narela Industrial Area police station
on Dec 8, 2019.

The commission had noted that Raza died
within the premises of the police station, so
even if the cause of death was ascertained to
be suicide, police ought to have been alert to
avert such asituation.

Representing the police commissioner,
additional standing counsel Prashant
Manchanda assailed the NHRC order. He ar-
gued that Raza came to the police station wit-
houtany notice toenquire aboutthe dead body
of his wife.

Police also cited the inquest report issued

The court was hearing an appeal filed
by Delhi Police against the order of
National Human Rights Commission,
which held the officers liable for the
death inside Narela Industrial Area
police station on Dec 8, 2019

by the sub-divisional magistrate (SDM),
which mentioned CCTV footage from came-
ras installed on the ground floor of the pre-
cinct. The footage is said to have recorded the
entry and exit of persons from the room whe-
rein the deceased was found to be hanging
from the ceiling fan.

HC had earlier summoned CCTV footage
and call records of Raza's mobile number
from at least one week prior to the date of his
death. It had also ordered police to produce the
recording and timestamp of the audio messa-
ge allegedly sent by Raza from his phone num-
ber to his brother.
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NHRC orders
probe into food
poisoning incidents

PNS B VISAKHAPATNAM

The National Human Rights
Commission (NHRC) has stepped
in to invesligate two alarming
food poisoning incidents in
Andhra Pradesh thal have resull-
ed in the deaths of three children
and left over 100 others ill. The
commission's intervention under-
___scores the gravily of
L A . these tragic events
,? - % and the urgent
IIE s": fleeq for reforms
‘1, SF( £/ in food safety
e J/ standards.
s The most severe
== incident occurred in
Anakapalli district, where three
young students from a privale
hostel lost their lives after consum-
ing contaminated food.

An additional 37 students were
hospitalized, some in critical con
dition. In Chittoor district, 70 stu-
dents from another private institu-
tion were also affected by food poi-

soning.
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In a strongly worded statement, the
NHRC expressed deep concern over the
incidents, stating, "The contents of the
news reports, if true, raise a serious issue
of violation of the human rights of the vic-
tims. Both incidents indicate negligence
on the part of the concerned authorities
towards ensuring proper food quality and
the health of the inmates.” The commis
sion has issued notices to the Chiefl
Secrelary and Director General of Police
of Andhra Pradesh, demanding a detailed
report on the incidents within two weeks.
The report should include information on
the FIRs filed, the health status of the
affected children, and the preventive
measures being taken.

Parents and guardians have expressed
outrage over the incidents, calling for
stricter food safety regulations and
inspeclions in schools and hoslels. "The
safety of our children should be the top
priority,” said a concerned parent in
Visakhapatnam.

The NHRC's intervenlion is a crucial
step in addressing these tragic events and
ensuring that such incidents do not recur
in the future.
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NHRC proposes enhancing elderly care,
to focus on dignity, rights, awareness

ARCHANA JYOTI m NEW DELHI

With aging parents increasingly being
seen as a burden’ by their children
amid the disintegration of the tradition-
al family structure, a panel of experts
from the Core Group of the National
Human Rights Commission (NHRC) on
Elderly Care has proposed a series of
measures to protect and support India’s
rapidly growing elderly demographic.
NHRC member Dnyaneshwar Manohar
Mulay emphasised the importance of old
age homes, stressing that they should not
be viewed as mere holding facilities with
a stigma attached.

“Instead, these homes should provide an
environment that promotes health, qual-
ity of life, and dignity for their residents”
said Mulay at a meeting held recently.
He also informed the group members
who are working in the sector at the
grassroots to ensure complaints of abuse
against elderly people can be registered
at the NHRC portal.

As per the minutes of the meeting made
available recently, Dr Abha Chaudhary,
Chairperson, NGO Anugraha called for
a comprehensive need-assessment to
identity challenges taced by the elderly,
particularly the most marginalised.

She also advocated for a culturally suit-
able action plan and the creation of SOPs
for stakeholder preparedness.

Dr Abha posed the question of exactly
how many welfare schemes and support
programs there are for the ‘most mar-
ginalised section among the elderly, for
example- those crossing 80 years of age
etc. she also highlighted how India

National
Human Rights

Commission
(NHRC)

needs a more culturally and socially suit-
able

Himanshu Rath, from Agewell
Foundation tlagged the issue of lack of
district tribunals for elderly issues and
stressed the importance of making
elderly aware of their rights.

He also proposed integrating moral
education in schools and reducing
duplication in schemes.

Dr S Siva Raju, Professor at Tata Institute
of Social Sciences (TISS) emphasised the
role of family in elderly care and
applauded the Andhra Government’s
Wallet Scheme.

He also advocated for “Private sector
involvement and NHRC's facilitative role
in raising awareness.”

Rajiv. Manjhi, Joint Secretary, Union
Health Ministry highlighted achieve-
ments in healthcare provisions for
senior citizens and the need for spe-

cialised care professionals while
Harimohan Sharma, of United Rural
Development Services, Manipur
addressed connectivity issues and inad-
equate funding for old age homes in
Manipur.

He suggested increasing funding and
number of beneficiaries, and improving
hospital empanelment.

Gargi Lakhanpal, from Vridh Care
NGO, discussed the importance of
ground-level implementation, mental
health programs, and awareness cam-
paigns for elderly care.

The members also sought incorporating
education about elderly care and respect
into school curricula to foster under-
standing and empathy among young peo-
ple. “Encourage youth involvement in
elderly care through volunteer programs
and community service initiatives,” they
said.
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NHRC proposes enhancing elderly care,
to focus on dignity, rights, awareness

ARCHANA JYOTI m NEW DELHI

With aging parents increasingly being
seen as a burden’ by their children
amid the disintegration of the tradition-
al family structure, a panel of experts
from the Core Group of the National
Human Rights Commission (NHRC) on
Elderly Care has proposed a series of
measures to protect and support India’s
rapidly growing elderly demographic.
NHRC member Dnyaneshwar Manohar
Mulay emphasised the importance of old
age homes, stressing that they should not
be viewed as mere holding facilities with
a stigma attached.

“Instead, these homes should provide an
environment that promotes health, qual-
ity of life, and dignity for their residents”
said Mulay at a meeting held recently.
He also informed the group members
who are working in the sector at the
grassroots to ensure complaints of abuse
against elderly people can be registered
at the NHRC portal.

As per the minutes of the meeting made
available recently, Dr Abha Chaudhary,
Chairperson, NGO Anugraha called for
a comprehensive need-assessment to
identity challenges taced by the elderly,
particularly the most marginalised.

She also advocated for a culturally suit-
able action plan and the creation of SOPs
for stakeholder preparedness.

Dr Abha posed the question of exactly
how many welfare schemes and support
programs there are for the ‘most mar-
ginalised section among the elderly, for
example- those crossing 80 years of age
etc. she also highlighted how India

National
Human Rights

Commission
(NHRC)

needs a more culturally and socially suit-
able

Himanshu Rath, from Agewell
Foundation tlagged the issue of lack of
district tribunals for elderly issues and
stressed the importance of making
elderly aware of their rights.

He also proposed integrating moral
education in schools and reducing
duplication in schemes.

Dr S Siva Raju, Professor at Tata Institute
of Social Sciences (TISS) emphasised the
role of family in elderly care and
applauded the Andhra Government’s
Wallet Scheme.

He also advocated for “Private sector
involvement and NHRC's facilitative role
in raising awareness.”

Rajiv. Manjhi, Joint Secretary, Union
Health Ministry highlighted achieve-
ments in healthcare provisions for
senior citizens and the need for spe-

cialised care professionals while
Harimohan Sharma, of United Rural
Development Services, Manipur
addressed connectivity issues and inad-
equate funding for old age homes in
Manipur.

He suggested increasing funding and
number of beneficiaries, and improving
hospital empanelment.

Gargi Lakhanpal, from Vridh Care
NGO, discussed the importance of
ground-level implementation, mental
health programs, and awareness cam-
paigns for elderly care.

The members also sought incorporating
education about elderly care and respect
into school curricula to foster under-
standing and empathy among young peo-
ple. “Encourage youth involvement in
elderly care through volunteer programs
and community service initiatives,” they
said.
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NHRC proposes enhancing elderly care,
to focus on dignity, rights, awareness

ARCHANA JYOTI m NEW DELHI

With aging parents increasingly being
seen as a burden’ by their children
amid the disintegration of the tradition-
al family structure, a panel of experts
from the Core Group of the National
Human Rights Commission (NHRC) on
Elderly Care has proposed a series of
measures to protect and support India’s
rapidly growing elderly demographic.
NHRC member Dnyaneshwar Manohar
Mulay emphasised the importance of old
age homes, stressing that they should not
be viewed as mere holding facilities with
a stigma attached.

“Instead, these homes should provide an
environment that promotes health, qual-
ity of life, and dignity for their residents”
said Mulay at a meeting held recently.
He also informed the group members
who are working in the sector at the
grassroots to ensure complaints of abuse
against elderly people can be registered
at the NHRC portal.

As per the minutes of the meeting made
available recently, Dr Abha Chaudhary,
Chairperson, NGO Anugraha called for
a comprehensive need-assessment to
identity challenges taced by the elderly,
particularly the most marginalised.

She also advocated for a culturally suit-
able action plan and the creation of SOPs
for stakeholder preparedness.

Dr Abha posed the question of exactly
how many welfare schemes and support
programs there are for the ‘most mar-
ginalised section among the elderly, for
example- those crossing 80 years of age
etc. she also highlighted how India

National
Human Rights

Commission
(NHRC)

needs a more culturally and socially suit-
able

Himanshu Rath, from Agewell
Foundation tlagged the issue of lack of
district tribunals for elderly issues and
stressed the importance of making
elderly aware of their rights.

He also proposed integrating moral
education in schools and reducing
duplication in schemes.

Dr S Siva Raju, Professor at Tata Institute
of Social Sciences (TISS) emphasised the
role of family in elderly care and
applauded the Andhra Government’s
Wallet Scheme.

He also advocated for “Private sector
involvement and NHRC's facilitative role
in raising awareness.”

Rajiv. Manjhi, Joint Secretary, Union
Health Ministry highlighted achieve-
ments in healthcare provisions for
senior citizens and the need for spe-

cialised care professionals while
Harimohan Sharma, of United Rural
Development Services, Manipur
addressed connectivity issues and inad-
equate funding for old age homes in
Manipur.

He suggested increasing funding and
number of beneficiaries, and improving
hospital empanelment.

Gargi Lakhanpal, from Vridh Care
NGO, discussed the importance of
ground-level implementation, mental
health programs, and awareness cam-
paigns for elderly care.

The members also sought incorporating
education about elderly care and respect
into school curricula to foster under-
standing and empathy among young peo-
ple. “Encourage youth involvement in
elderly care through volunteer programs
and community service initiatives,” they
said.
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NHRC proposes enhancing elderly care,
to focus on dignity, rights, awareness

ARCHANA JYOTI m NEW DELHI

With aging parents increasingly being
seen as a burden’ by their children
amid the disintegration of the tradition-
al family structure, a panel of experts
from the Core Group of the National
Human Rights Commission (NHRC) on
Elderly Care has proposed a series of
measures to protect and support India’s
rapidly growing elderly demographic.
NHRC member Dnyaneshwar Manohar
Mulay emphasised the importance of old
age homes, stressing that they should not
be viewed as mere holding facilities with
a stigma attached.

“Instead, these homes should provide an
environment that promotes health, qual-
ity of life, and dignity for their residents”
said Mulay at a meeting held recently.
He also informed the group members
who are working in the sector at the
grassroots to ensure complaints of abuse
against elderly people can be registered
at the NHRC portal.

As per the minutes of the meeting made
available recently, Dr Abha Chaudhary,
Chairperson, NGO Anugraha called for
a comprehensive need-assessment to
identity challenges taced by the elderly,
particularly the most marginalised.

She also advocated for a culturally suit-
able action plan and the creation of SOPs
for stakeholder preparedness.

Dr Abha posed the question of exactly
how many welfare schemes and support
programs there are for the ‘most mar-
ginalised section among the elderly, for
example- those crossing 80 years of age
etc. she also highlighted how India

National
Human Rights

Commission
(NHRC)

needs a more culturally and socially suit-
able

Himanshu Rath, from Agewell
Foundation tlagged the issue of lack of
district tribunals for elderly issues and
stressed the importance of making
elderly aware of their rights.

He also proposed integrating moral
education in schools and reducing
duplication in schemes.

Dr S Siva Raju, Professor at Tata Institute
of Social Sciences (TISS) emphasised the
role of family in elderly care and
applauded the Andhra Government’s
Wallet Scheme.

He also advocated for “Private sector
involvement and NHRC's facilitative role
in raising awareness.”

Rajiv. Manjhi, Joint Secretary, Union
Health Ministry highlighted achieve-
ments in healthcare provisions for
senior citizens and the need for spe-

cialised care professionals while
Harimohan Sharma, of United Rural
Development Services, Manipur
addressed connectivity issues and inad-
equate funding for old age homes in
Manipur.

He suggested increasing funding and
number of beneficiaries, and improving
hospital empanelment.

Gargi Lakhanpal, from Vridh Care
NGO, discussed the importance of
ground-level implementation, mental
health programs, and awareness cam-
paigns for elderly care.

The members also sought incorporating
education about elderly care and respect
into school curricula to foster under-
standing and empathy among young peo-
ple. “Encourage youth involvement in
elderly care through volunteer programs
and community service initiatives,” they
said.
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NHRC proposes enhancing elderly care,
to focus on dignity, rights, awareness

ARCHANA JYOTI m NEW DELHI

With aging parents increasingly being
seen as a burden’ by their children
amid the disintegration of the tradition-
al family structure, a panel of experts
from the Core Group of the National
Human Rights Commission (NHRC) on
Elderly Care has proposed a series of
measures to protect and support India’s
rapidly growing elderly demographic.
NHRC member Dnyaneshwar Manohar
Mulay emphasised the importance of old
age homes, stressing that they should not
be viewed as mere holding facilities with
a stigma attached.

“Instead, these homes should provide an
environment that promotes health, qual-
ity of life, and dignity for their residents”
said Mulay at a meeting held recently.
He also informed the group members
who are working in the sector at the
grassroots to ensure complaints of abuse
against elderly people can be registered
at the NHRC portal.

As per the minutes of the meeting made
available recently, Dr Abha Chaudhary,
Chairperson, NGO Anugraha called for
a comprehensive need-assessment to
identity challenges taced by the elderly,
particularly the most marginalised.

She also advocated for a culturally suit-
able action plan and the creation of SOPs
for stakeholder preparedness.

Dr Abha posed the question of exactly
how many welfare schemes and support
programs there are for the ‘most mar-
ginalised section among the elderly, for
example- those crossing 80 years of age
etc. she also highlighted how India

National
Human Rights

Commission
(NHRC)

needs a more culturally and socially suit-
able

Himanshu Rath, from Agewell
Foundation tlagged the issue of lack of
district tribunals for elderly issues and
stressed the importance of making
elderly aware of their rights.

He also proposed integrating moral
education in schools and reducing
duplication in schemes.

Dr S Siva Raju, Professor at Tata Institute
of Social Sciences (TISS) emphasised the
role of family in elderly care and
applauded the Andhra Government’s
Wallet Scheme.

He also advocated for “Private sector
involvement and NHRC's facilitative role
in raising awareness.”

Rajiv. Manjhi, Joint Secretary, Union
Health Ministry highlighted achieve-
ments in healthcare provisions for
senior citizens and the need for spe-

cialised care professionals while
Harimohan Sharma, of United Rural
Development Services, Manipur
addressed connectivity issues and inad-
equate funding for old age homes in
Manipur.

He suggested increasing funding and
number of beneficiaries, and improving
hospital empanelment.

Gargi Lakhanpal, from Vridh Care
NGO, discussed the importance of
ground-level implementation, mental
health programs, and awareness cam-
paigns for elderly care.

The members also sought incorporating
education about elderly care and respect
into school curricula to foster under-
standing and empathy among young peo-
ple. “Encourage youth involvement in
elderly care through volunteer programs
and community service initiatives,” they
said.
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Rape of disabled g

\FRC seks TR f om K pada DM, P

PNS = KENDRAPADA

The National Human

Rights commission (NHRC)
on August 21 sought for an
Action Taken Report (ATR)
within four weeks from the
district Collector and SP of
Kendrapada concerning rape
of a 30-year-old physically dis-
abled girl and her impregna-
tion by a man.

Acting on a petition filed
by rights activist Sagar Jena of
Endor village, the apex rights
panel gave such a direction.

Activist Jena in his petition
mentioned that one Kabir
Behera, a resident of Nayagarh

village, staying in a lt'nt:'d
h()l.l.‘\l._ near ThL victim's house
, allegedly by taking advan-
tage of the physical disability
of the victim, raped her. As the
victim cannot speak , so she
failed to inform the matter to
anybody.

But she recently underwent
pain on her abdomen for
which her mother took her to
the district headquarters hos-
pital for treatment. The test
report revealed the victim to
be 7 months' pregnant. Alter
the victim somehow identified
who the culprit was, her
mother lodged an FIR at the
Sadar police station.
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NHRC proposes enhancing elderly care,
to focus on dignity, rights, awareness

ARCHANA JYOTI m NEW DELHI

With aging parents increasingly being
seen as a burden’ by their children
amid the disintegration of the tradition-
al family structure, a panel of experts
from the Core Group of the National
Human Rights Commission (NHRC) on
Elderly Care has proposed a series of
measures to protect and support India’s
rapidly growing elderly demographic.
NHRC member Dnyaneshwar Manohar
Mulay emphasised the importance of old
age homes, stressing that they should not
be viewed as mere holding facilities with
a stigma attached.

“Instead, these homes should provide an
environment that promotes health, qual-
ity of life, and dignity for their residents”
said Mulay at a meeting held recently.
He also informed the group members
who are working in the sector at the
grassroots to ensure complaints of abuse
against elderly people can be registered
at the NHRC portal.

As per the minutes of the meeting made
available recently, Dr Abha Chaudhary,
Chairperson, NGO Anugraha called for
a comprehensive need-assessment to
identity challenges taced by the elderly,
particularly the most marginalised.

She also advocated for a culturally suit-
able action plan and the creation of SOPs
for stakeholder preparedness.

Dr Abha posed the question of exactly
how many welfare schemes and support
programs there are for the ‘most mar-
ginalised section among the elderly, for
example- those crossing 80 years of age
etc. she also highlighted how India

National
Human Rights

Commission
(NHRC)

needs a more culturally and socially suit-
able

Himanshu Rath, from Agewell
Foundation tlagged the issue of lack of
district tribunals for elderly issues and
stressed the importance of making
elderly aware of their rights.

He also proposed integrating moral
education in schools and reducing
duplication in schemes.

Dr S Siva Raju, Professor at Tata Institute
of Social Sciences (TISS) emphasised the
role of family in elderly care and
applauded the Andhra Government’s
Wallet Scheme.

He also advocated for “Private sector
involvement and NHRC's facilitative role
in raising awareness.”

Rajiv. Manjhi, Joint Secretary, Union
Health Ministry highlighted achieve-
ments in healthcare provisions for
senior citizens and the need for spe-

cialised care professionals while
Harimohan Sharma, of United Rural
Development Services, Manipur
addressed connectivity issues and inad-
equate funding for old age homes in
Manipur.

He suggested increasing funding and
number of beneficiaries, and improving
hospital empanelment.

Gargi Lakhanpal, from Vridh Care
NGO, discussed the importance of
ground-level implementation, mental
health programs, and awareness cam-
paigns for elderly care.

The members also sought incorporating
education about elderly care and respect
into school curricula to foster under-
standing and empathy among young peo-
ple. “Encourage youth involvement in
elderly care through volunteer programs
and community service initiatives,” they
said.
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NHRC proposes enhancing elderly care,
to focus on dignity, rights, awareness

ARCHANA JYOTI m NEW DELHI

With aging parents increasingly being
seen as a burden’ by their children
amid the disintegration of the tradition-
al family structure, a panel of experts
from the Core Group of the National
Human Rights Commission (NHRC) on
Elderly Care has proposed a series of
measures to protect and support India’s
rapidly growing elderly demographic.
NHRC member Dnyaneshwar Manohar
Mulay emphasised the importance of old
age homes, stressing that they should not
be viewed as mere holding facilities with
a stigma attached.

“Instead, these homes should provide an
environment that promotes health, qual-
ity of life, and dignity for their residents”
said Mulay at a meeting held recently.
He also informed the group members
who are working in the sector at the
grassroots to ensure complaints of abuse
against elderly people can be registered
at the NHRC portal.

As per the minutes of the meeting made
available recently, Dr Abha Chaudhary,
Chairperson, NGO Anugraha called for
a comprehensive need-assessment to
identity challenges taced by the elderly,
particularly the most marginalised.

She also advocated for a culturally suit-
able action plan and the creation of SOPs
for stakeholder preparedness.

Dr Abha posed the question of exactly
how many welfare schemes and support
programs there are for the ‘most mar-
ginalised section among the elderly, for
example- those crossing 80 years of age
etc. she also highlighted how India

National
Human Rights

Commission
(NHRC)

needs a more culturally and socially suit-
able

Himanshu Rath, from Agewell
Foundation tlagged the issue of lack of
district tribunals for elderly issues and
stressed the importance of making
elderly aware of their rights.

He also proposed integrating moral
education in schools and reducing
duplication in schemes.

Dr S Siva Raju, Professor at Tata Institute
of Social Sciences (TISS) emphasised the
role of family in elderly care and
applauded the Andhra Government’s
Wallet Scheme.

He also advocated for “Private sector
involvement and NHRC's facilitative role
in raising awareness.”

Rajiv. Manjhi, Joint Secretary, Union
Health Ministry highlighted achieve-
ments in healthcare provisions for
senior citizens and the need for spe-

cialised care professionals while
Harimohan Sharma, of United Rural
Development Services, Manipur
addressed connectivity issues and inad-
equate funding for old age homes in
Manipur.

He suggested increasing funding and
number of beneficiaries, and improving
hospital empanelment.

Gargi Lakhanpal, from Vridh Care
NGO, discussed the importance of
ground-level implementation, mental
health programs, and awareness cam-
paigns for elderly care.

The members also sought incorporating
education about elderly care and respect
into school curricula to foster under-
standing and empathy among young peo-
ple. “Encourage youth involvement in
elderly care through volunteer programs
and community service initiatives,” they
said.
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Medical Dialogues
AP pharma factory fire: NHRC directs authorities to conduct probe

https://medicaldialogues.in/news/industry/pharma/ap-pharma-factory-fire-nhrc-directs-
authorities-to-conduct-probe-133778

Published On 2024-08-24 T12:57:18+05:30 | Updated On 24 Aug 2024 7:27 AM GMT

New Delhi:The National Human Rights Commission (NHRC) has taken suo motu
cognisance of an explosion that took place at the a private industrial unit in Andhra
Pradesh's Anakapalli district. The explosion claimed the life of at least 17 workers and
injured several others.

Authorities have been directed to conduct a thorough investigation. The incident could
have been worse, but fewer workers were present as it happened during lunchtime. The
death toll may rise as search operations continue.

According to PTI, NHRC in a statement on Friday expressed deep concern over the
apparent violation of safety norms that led to the incident.

The commission has issued notices to the Andhra Pradesh chief secretary and the
director general of police, directing them to conduct a thorough investigation in the matter.

The probe is expected to examine if the industrial unit adhered to all safety regulations
and legal requirements and whether there was any negligence on the part of the
authorities responsible for supervising the facility.

The NHRC has mandated that a detailed report be submitted within two weeks. The report
should include the status of the FIR filed in connection with the incident, the treatment
being provided to the injured and the disbursement of compensation to the kin of those
killed or injured.

The commission has also sought information on any relief and rehabilitation efforts
undertaken for the victims and the action taken against officials found responsible.

The explosion sparked widespread concern, with State Disaster Response Force teams
continuing its search for survivors. The cause of the explosion remains unclear and the
authorities fear that more bodies may be trapped under the rubble.
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Delhi High Court: Delhi High Court Stays NHRC Direction on 'Custody' Death Case
| Delhi News

Abhinav Garg / Aug 25, 2024, 04:14 IST
‘Custody’ Death: HC Relief For Delhi Police

New Delhi: Delhi High Court has stayed a direction by National Human Rights
Commission (NHRC) asking the city's police chief to pay compensation for the death of a
man in a police station in the capital.
HC stepped in after viewing CCTV footage of the police station, which showed that the
man, who allegedly committed suicide, was alone in the room at the time of his death.

Justice Sanjeev Narula recorded in the order, “The CCTV footage seemingly shows that
the deceased was in the Sankraman Kaksh at the police station. It can be seen that at
certain timestamps, the individual in the room steps out into the corridor, after which the
door closes, as indicated by the cessation of light coming from the room into the corridor.
This suggests that the deceased might have been alone in the room at that time. In such
circumstances, the police prima facie could not have had a chance to prevent the
unfortunate demise of Rashid Raza.”
The high court was hearing an appeal filed by Delhi Police against the NHRC order, which
held the officers liable for the death inside Narela Industrial Area police station on Dec 8,
2019. The commission had noted that Raza died within the premises of the police station,
so even if the cause of death was ascertained to be suicide, police ought to have been
alert to avert such a situation.

Representing the police commissioner, additional standing counsel Prashant Manchanda
assailed the NHRC order. He argued that Raza came to the police station without any
notice to enquire about the dead body of his wife.

Police also cited the inquest report issued by the sub-divisional magistrate (SDM), which
mentioned CCTV footage from cameras installed on the ground floor of the precinct. The
footage is said to have recorded the entry and exit of persons from the room wherein the
deceased was found to be hanging from the ceiling fan.
HC had earlier summoned CCTV footage and call records of Raza’s mobile number from
at least one week prior to the date of his death. It had also ordered police to produce the
recording and timestamp of the audio message allegedly sent by Raza from his phone
number to his brother.
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Gurgaon: Amazon sets up rest point in Sector 47 for delivery execs

https://timesofindia.indiatimes.com/city/gurgaon/gurgaon-amazon-sets-up-rest-point-in-
sector-47-for-delivery-execs/articleshow/112753107.cms

Updated: Aug 24, 2024, 07:33 IST

Amazon India launched 'Project Ashray', creating rest points for delivery executives after
facing criticisms for poor working conditions during a heatwave. Collaborating with an
NGO, the initiative aims to improve workplace safety with amenities like seating, water,
and charging stations. The first center opened in Malibu Towne Boulevard, Sector 47,
inaugurated by ILO Director Michiko Miyamoto.

GURGAON: Amazon India on Friday launched 'Project Ashray', an initiative to establish
rest points for delivery executives working with the e-commerce giant. The company,
which received a notice from the National Human Rights Commission (NHRC) earlier this
year after its warehouse workers complained of intolerable working conditions during the
heatwave in Delhi-NCR, is collaborating with an NGO to establish rest points in the region,
apart from Mumbai and Bengaluru.

The first Ashray centre was opened in Malibu Towne Boulevard in Sector 47 on Friday.
International Labour Organisation director (India) Michiko Miyamoto inaugurated the rest
point.

The move comes two months after TOI reported the woes of Amazon warehouse workers
and delivery associates who were pushed to meet unrealistic targets without breaks in
Manesar. The e-commerce giant came under the lens of NHRC over alleged anti-labour
practices. Amazon India later accepted that there was a violation of workplace safety
standards on May 16, 2024, at its Manesar warehouse and assured govt of prompt
corrective action, including setting up rest points.
Talking about Project Ashray, the company's vice-president (operations) Abhinav Singh
said, "The rest points will offer a range of amenities, including comfortable seating, access
to clean water and mobile charging stations."
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Implement provisions to prevent Sexual Harassment of Women at Workplace: NMC
reiterates NHRC directions for medical colleges

https://medicaldialogues.in/health-news/nmc/implement-provisions-to-prevent-sexual-
harassment-of-women-at-workplace-nmc-reiterates-nhrc-directions-for-medical-
colleges-133793

August 2024

New Delhi: The National Medical Commission (NMC) has once again directed the medical
colleges/institutes across the country to strictly adhere to the National Human Rights
Commission's (NHRC) directions of implementing the provisions of the Sexual
Harassment of Women at Work Place (Prevention, Prohibition and Redressal) Act, 2013
(POSH Act, 2013).

Complying with these provisions the medical colleges are required to constitute the
Internal Complaint Committees (ICCs), Local Committees (LCs), Internal Committees
(ICs) at an appropriate level and the same should be displayed on the website of the
Organization.

However, earlier NHRC had observed that the websites of medical colleges do not display
such information including information about the composition of the ICC/LCs/ICs, the
details of the email IDs, the contact numbers of the designated persons, or the procedure
prescribed for submitting an online complaint.

Consequently, the Postgraduate Medical Education Board (PGMEB) of NMC on
01.07.2024 had asked all health institutes and medical colleges to adhere to the directions
issued in this regard by the Supreme Court, further warning that failure to comply with
these directions would attract punitive action against the medical colleges.

Therefore, reiterating the earlier directions issued by the PGMEB, the National Medical
Commission (NMC) has now once again directed all the concerned medical colleges to
strictly adhere to the earlier directions.

"l invite reference to the Post Graduate Medical Education Board's (PGMEB) letter dated
01-07-2024 (copy enclosed) to all medical institutions/ colleges directing them for
compliance of NHRC's Order dated 12-06-2024, 29-01-2024 and 03-08-2024 in Case No.
343/11/13/2023 which is concerning the implementation of the provisions of the Sexual
Harassment of Women at Work Place (Prevention. Prohibition and Redressal) Act, 2013
(PoSH Act, 2013) and the contents of the letter are self explanatory. All concerned
medical colleges are requested to strictly adhere to the same,” NMC mentioned in a
directive issued to the Directors/Principals/Deans & HoDs of All Medical
Colleges/Institutions under NMC on 22.08.2024.

Earlier Directions issued by NMC:
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Writing to the Dean & HoDs of All Health Institutions/Medical Colleges under NMC, the
PG Board of the Commission had earlier asked for compliance of NHRC's order dated
12.06.2024, 29.01.2024, and 03.08.2024.

In this regard, PGMEB referred to NMC's earlier communication issued on 28.06.2023.
Medical Dialogues had earlier reported that last year complying with the Supreme Court
order regarding the implementation of the Sexual Harassment of Women at Work Place
(Prevention, Prohibition and Redressal) Act, 2013 (PoSH Act, 2013) at all institutes and
organisations, the National Medical Commission had issued directions to the medical
colleges across the country in this regard. These directions were issued by the
Commission based on the Supreme Court order dated 15.05.2023, through which the
Apex Court had directed all the Institutions/Organizations to implement the provisions of
the Sexual Harassment of Women at Work Place (Prevention, Prohibition and Redressal)
Act, 2013 (PoSH Act, 2013) and to constitute and compose the Internal Complaint
Committees (ICCs), Local Committees (LCs), Internal Committees (ICs) under them at
appropriate level.

Accordingly, all the medical colleges were requested to comply with the directions of the
Hon'ble Supreme Court of India as under:

a) All Health Institutions/Medical Colleges are directed to undertake a time bound
exercise to verify as to whether the Medical Colleges/ Institutions has constituted
ICCs/LCs/ICs, as they case may be and that the composition of the said committees are
strictly in terms of the provision of the PoOSH Act.

b) All Health Institutions/Medical Colleges shall ensure that necessary information
regarding the constitution and composition of the ICCs/LCs/ICs, details of the email IDs
and contact of the designated person(s), the procedure prescribed for submitting an
online complaint, as also the relevant rules, regulations and internal policies are made
readily available on the website of the
Institution/Organization/Authority/Functionary/Body, which is required to be updated from
time to time.

Referring to the Supreme Court order and the earlier directions issued by NMC last year,
PGMEB in its letter dated 01.07.2024 mentioned, "National Medical Commission (NMC)
vide letter No. CDN-20011/28/2023/Coord-NMC dt. 28.06.2023 has communicated to all
Health institutions/Medical Colleges to comply with directions of the Hon'ble Supreme
Court of India vide Judgment dt 12.03.2023 passed in Civil Appeal No. 2482/2014 filed
by Shri AurelianoFernandes Vs. State of Goa &Ors. All the Medical institutions/
Organization have to implement the provision of Sexual harassment of Women at work
Place (Prevention, Prohibition and Redressal) Act, 2013 (PoSH Act 2013) and to
constitute the Internal Complaint Committees (ICCs), Local Committees (LCs), Internal
Committees (ICs) at appropriate level and same should be displayed on the website of
the Organization."
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However, pointing out that NHRC took note of non-compliance with these directives, the
PG Board further added, "However the NHRC in its order dated 12.06.2024 in the Case
No. 343/11/13/2013 has observed that the websites of the Medical Colleges do not
display information about the composition of the ICC/LCs/ICCs, the details of the email
IDs, the contact numbers of the designated persons, nor the procedure prescribed for
submitting an online complaint, This omission is contrary to the directives contained in
paragraphs 77 (i) & (ii) of the judgment dated 12.05.2023 (attached herewith) passed by
the Supreme Court of India in Civil Appeal No. 2482/2014 tiled by Shri Aureliano
Fernandes vs. State of Goa & Ors."

The directives issued by the Court in the order are as follows:

“(i) The Union of India, all State Governments and Union Territories are directed to
undertake timebound exercise to verify as to whether all the concerned Ministries,
Departments, Government organizations, authorities, Public Sector Undertakings,
invitations, bodies, etc. have constituted ICCs/LCs/ICs, as the case may be and that the
composition of the said Committees are strictly in terms of the provisions of the PoSH
Act.

(i) It shall be ensured that necessary information regarding the constitution and
composition of the ICCs/LCs/ICs, details of the e-mail IDs, and contact numbers of the
designated person (s), the procedure prescribed for submitting an online complaint, as
also the relevant rules, regulations and internal policies are made readily available on the
website of the concerned Authority/Functionary/ Organisation/Institution/Body, as the
case may be. The information furnished shall also be updated from time to time."

Referring to this, PGMEB had earlier asked the medical colleges to comply with these
directives or face punitive action. "All health institutions and medical colleges arc once
again directed to adhere to the directions provided by the Hon'ble Supreme Court of India,
failing which punitive action as per the regulations may be taken by the NMC," the PG
Board of NMC had mentioned.
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NHRC orders probe into pharma factory fire

https://www.thehansindia.com/news/cities/tirupathi/ttd-gear-up-for-brahmotsavams-
902034 ?infinitescroll=1

24 Aug 2024 1:45 PM IST

HIGHLIGHTS Issues notices to AP CS, DGP asking them to conduct a thorough
investigation into the matter

New Delhi: The National Human Rights Commission has taken suo motu cognisance of
an explosion that killed at least 17 workers and injured several others at a private
industrial unit in Andhra Pradesh and directed the authorities to conduct a thorough
investigation.

NHRC in a statement on Friday expressed deep concern over the apparent violation of
safety norms that led to the incident. The commission has issued notices to the Andhra
Pradesh chief secretary and the director general of police, directing them to conduct a
thorough investigation in the matter.

The probe is expected to examine if the industrial unit adhered to all safety regulations
and legal requirements and whether there was any negligence on the part of the
authorities responsible for supervising the facility. The NHRC has mandated that a
detailed report be submitted within two weeks. The report should include the status of the
FIR filed in connection with the incident, the treatment being provided to the injured and
the disbursement of compensation to the kin of those killed or injured. The commission
has also sought information on any relief and rehabilitation efforts undertaken for the
victims and the action taken against officials found responsible. The explosion sparked
widespread concern, with State Disaster Response Force teams continuing its search for
survivors. The cause of the explosion remains unclear and the authorities fear that more
bodies may be trapped under the rubble.



ET HEALTH, Online, 25.8.2024
Page No. 0, Size:(18.10)cms X (17.91)cms.

NATIONAL HUMAN

RIGHTS COMMISSION

ET HealthWorld

NHRC takes suo motu cognizance of 2 separate incidents of food poisoning in
Andhra

https://health.economictimes.indiatimes.com/news/industry/nhrc-takes-suo-motu-
cognizance-of-2-separate-incidents-of-food-poisoning-in-andhra/112756436

Updated On Aug 24, 2024 at 11:24 AM IST

New Delhi: The National Human Rights Commission (NHRC), India has taken suo motu
cognizance of two separate incidents of food poisoning in Andhra Pradesh that claimed
the lives of three children and left several others sick.

NHRC has taken cognizance of media reports carried on August 19th and 21st about the
two alleged incidents of food poisoning causing serious health problems in Andhra
Pradesh.

According to an NHRC release, in one incident, reportedly, the health of 70 students was
seriously affected due to food poisoning at Chittoor Apollo Health University. They are
undergoing treatment at Chittoor Government Hospital. In the other incident, three
children died and 37 fell ill after food poisoning at an orphanage in Anakapalli district.
They are admitted to different hospitals in Anakapalli and Vishakhapatnam.

The Commission has observed that the contents of the news reports, if true, raise a
serious issue of violation of the human rights of the victims. It noted that both incidents
indicate negligence of the concerned authorities towards ensuring proper food quality and
the health of the inmates.Accordingly, the Commission has issued notices to the Chief
Secretary and the Director General of Police, Andhra Pradesh calling for a detailed report
on both matters within two weeks. It is expected to include the status of the FIRs and the
health status of the victims. The report should also mention the steps taken/ proposed to
ensure that such painful incidents do not recur, the release mentioned.
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NHRC takes suo motu cognizance of deaths in reactor blast in Andhra’s Anakapalli

https://www.takeonedigitalnetwork.com/nhrc-takes-suo-motu-cognizance-of-deaths-in-
reactor-blast-in-andhras-anakapalli/

24 August 2024

New Delhi [India], August 24 (ANI): The National Human Rights Commission (NHRC),
India has taken suo motu cognizance of deaths in a reactor blast at a pharma company
in Andhra Pradesh’s Anakapalli.

NHRC took cognizance of media reports that at least 17 workers died and 50 others were
injured in a reactor blast at a private industrial unit at Atchutapuram Special Economic
Zone in Anakapalli on August 21. The reasons behind the explosion are still not clear.

The Commission has observed that the contents of the media reports indicate violations
of the victims’ right to life due to the concerned authorities’ negligence. Accordingly, it has
issued notices to the Chief Secretary and the Director General of Police, Andhra Pradesh
directing a thorough investigation to check whether all the safety norms and legal
provisions were being strictly followed by the owner of the industrial unit and supervised
by the authorities concerned and submit a detailed report within two weeks.

Reportedly, the State Disasters Response Force teams are searching for any survivors
in the debris after the blast. However, it is apprehended that the death toll may increase
as bodies are feared trapped. It is not clear how many workers were on duty at the time
of the blast.

It is expected to include the status of the FIR, updated information on the health and
medical treatment of the injured, disbursement of the compensation, and any other relief/
rehabilitation provided to the injured as well as the families of the dead workers.

The Commission has also directed to update regarding action taken against the
delinquent officers, responsible for the tragedy.
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Pharma unit blast in Andhra: NHRC seeks report

NHRC observed that the contents of the media reports indicate violations of the victims’
Right to Life due to the concerned authorities’ negligence.

https://www.newindianexpress.com/states/andhra-pradesh/2024/Aug/24/pharma-unit-
blast-in-andhra-nhrc-seeks-report

Updated on: 24 Aug 2024, 8:15 am

VIJAYAWADA: Taking suo motu cognizance of the fire accident at a unit of Escientia
Advanced Sciences Pvt Ltd in the Atchutapuram SEZ in Anakapalle district which claimed
17 lives and left several workers injured, the National Human Rights Commission (NHRC)
has issued notices to the State government and the police to probe whether the safety
norms and legal provisions were strictly followed by the management. The Commission
has sought a detailed report within two weeks.

NHRC observed that the contents of the media reports indicate violations of the victims’
Right to Life due to the concerned authorities’ negligence. Accordingly, notices have been
issued to the Chief Secretary and the Director General of Police, directing them to launch
a thorough investigation.

“The report must include the status of the FIR, updated information on the health and
medical treatment of the injured, disbursement of the compensation, and any other
relief/rehabilitation provided to the injured as well as the families of the deceased
workers,” the Commission said.

Further, NHRC said it would also like to know about the action taken against the
delinquent officers responsible for the tragedy.
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Pharma unit blast in Andhra: NHRC seeks report

https://www.msn.com/en-in/news/India/pharma-unit-blast-in-andhra-nhrc-seeks-
report/ar-AAl1plcKj

22h ¢ 1 min read

VIJAYAWADA: Taking suo motu cognizance of the fire accident at a unit of Escientia
Advanced Sciences Pvt Ltd in the Atchutapuram SEZ in Anakapalle district which claimed
17 lives and left several workers injured, the National Human Rights Commission (NHRC)
has issued notices to the State government and the police to probe whether the safety
norms and legal provisions were strictly followed by the management. The Commission
has sought a detailed report within two weeks.

NHRC observed that the contents of the media reports indicate violations of the victims’
Right to Life due to the concerned authorities’ negligence. Accordingly, notices have been
issued to the Chief Secretary and the Director General of Police, directing them to launch
a thorough investigation.

“The report must include the status of the FIR, updated information on the health and
medical treatment of the injured, disbursement of the compensation, and any other
relief/rehabilitation provided to the injured as well as the families of the deceased
workers,” the Commission said.

Further, NHRC said it would also like to know about the action taken against the
delinquent officers responsible for the tragedy.
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https://jantaserishta.com/delhi-ncr/nhrc-takes-suo-motu-cognizance-of-two-separate-
incidents-of-food-poisoning-in-andhra-pradesh-348111324

Aug 2024 9:48 AM
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